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CENTRAL AD;IINISTRATIVE TRIBUNAL: BANGALORE BENCH 

ORIGINAL APPLICATION NUMBER 912 OF .1993 

THURSDAY THIS THE 3RD DAY OF FEBRUARY,1994. 

rir.Justice P.K.Shyamsundar, 	... Vice-Chairman. 

iir.T.V.Ramarian, 	 . 	... Member(A) 

G.Vijayakuniar, 
S/o Sri Goviiidaraj, 
68l/D, 3rd iain, 3rd Cross, 
A.K.Colony, Bangalore-560 005. 	 .. Applicant. 

(By Advocate Dr.i'i.S.i'agaraja) 

V. 
The Chief Superintendent, 
Central Te1eraph Office, 
Raj Bnavan Road, Bana1ore-560 001 

2. The Director, 
Telecommunications, Banalore Area, Bangalore.  

Union of India, 
represented by Secretary to 
Government, iinistry of Communications, 
Department of Telecommunications 
Sanchar Bhavan, New Delhi. 	 .. Respondents. 

() 
(By Standing Counsel Shri ii.S.Padmarajaian) 
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'Jr.Justice P.K.Shyamsundar,Vice-_Chajrrnan:_ 

We have heard both sides. We think it appropriate to direct 

the applicant to exhaust the remedy of a revision petition avail-

able under the statute before coming back to us. We therefore, 

direct the applicant to exhaust the aforesaid remedy before 

coming back to us. With this observation, we dispose of this 

application for the present. Dr. ri.S.Nagaraja, learned counsel 

for the applicant seeks for continuation of the interim order 

of stay forcing recovery order to be effected from his client. 
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We direct continuation of te said interim order subject to 

the applicant filin: revisio petition within one month from 

the date of receipt of a cop of this order by the applicant. 

The aforesaid stay .rder wi 1 continue till the disposal of 

tne revision pet:itioi. We al o remind the rev:Lsional authority 

tnat while uiSposiag  if the r€ rision petition, it is on:Ly appro-

priate to make a sp aking or ler giving reason.s in support of 

whatever order is mad 	No co is. 
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